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 IN THE COURT OF THE ADDL SESSIONS  JUDGE, 
SONITPUR AT TEZPUR 

                                                
SESSIONS  CASE NO 373 OF 2015 

U/s 51 of Wild Life (Protection) Act, 1972.  
(Arising out of CR Case No. 804 of 2015) 

Present :-        Md. Darak Ullah, AJS   
     Addl. Sessions Judge,  

             Sonitpur, Tezpur.   

  

          State of Assam     

     -Vs- 

1. Sri Budhilal Soren..... Accused person.  

 

        

Advocates appeared:- 

 For the State  :    Sri A.Barua, Ld. Addl. P.P. 

For the accused :    Sri P. Borah, Ld. Legal Aid Counsel. 

  

Date of Recording Evidence  :    19-5-16,6-4-1718-5-17. 
        

Date of Argument   :    01-06 -2017. 

Date of Judgment   :    02-06-2017.   

JUDGMENT 

1.        The brief story of the prosecution case is that on 28-10-2015, at 

about 10.30 a.m. in the morning, the Range Forest Officer of Kalamati 

Range along with the staff of Kalamati Range Headquarter and Gadhajuli 

Anti-poaching party have jointly conducted the regular patrolling duty 

inside Sonai Rupai Wildlife Sanctuary. While they were doing patrolling 

duty inside the sanctuary at about 2 p.m. near Bogapani, they saw few 

pieces of sawn timber lying in the patrolling path. So, they immediately 

laid an ambush in that area and in just about 10-15 minutes later, three 

miscreants came to the place, two of them were carrying sawn timber on 
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their shoulders and one of them with a bag came to the spot. They 

apprehended one of them namely Sri Budhilal Soren, 28 years and two 

others managed to escape into the jungle. On enquiry, he admitted that 

they were transporting this sawn timber of the sanctuary. As per his 

statement, they searched and found 10 pieces of sawn timber (3m x 4 cm 

x 10 ft), three bicycles and a bag along with plastic rope. He also 

admitted that he had been into the sanctuary many times before and 

trees were felled using power saw. Seizure memo was prepared at the 

spot. Three cycles and the bag with plastic ropes were seized. The 

accused has been arrested and booked u/s 27 and 29 read with section 

2(15, 22, 23, 26 and 33) of the Wild Life (Protection) Act, 1972 for illegal 

entry into the sanctuary and felling the tree and causing destruction of 

the wildlife habitat. Thereafter the accused was brought to Range Forest 

Office, Kalamati.   

2.     After investigation, the investigating Agency has submitted the 

offence report against the accused Sri Budhilal Soren u/s 27 and 29 read 

with section 2(15, 22, 23, 26 and 33) of the Wild Life (Protection) Act, 

1972, which was registered by the learned Chief Judicial Magistrate, 

Sonitpur, Tezpur as CR Case No. 804/15 and taken cognizance of the 

offence.                   

3.   On production of the accused person, the copy was furnished to 

him and the case was committed to the Court of Sessions as per Sections 

209 of the Cr.P.C., by Sub-Divisional Judicial Magistrate (Sadar), Sonitpur 

Tezpur and thereafter this case was transferred to this court for trial.     

4. On production of the accused person, after considering the 

materials on record as well as after hearing the learned counsels of both 

sides, a formal charge u/s 51 of Wild Life (Protection Act) was framed 

against the accused person, which was read over and explained to him, 

to which, he refused to plead guilty and claimed to be tried.             

5. During trial, the prosecution has examined as many as 5 (five) 

witnesses, namely , 
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   PW 1 Sri Manjit Dutta, 

  PW 2 Sri Dimbeswar Das, 

  PW 3 Sri Rohini Ballav Saikia, 

  PW 4 Sri Amrit Doley 

  PW 5 Sri Sudarshan Johori 

 
Prosecution has also exhibited some documents in the form of  Exhibit 

1 to Exhibit 4 and also exhibited the seized materials in the form of Material 

Ext. 1 to Material Ext. 5. Prosecution evidence was closed. The accused was 

examined u/s 313 Cr.P.C during which he denied the allegation and declined 

to adduce evidence in defence.  

ARGUMENT 

6.       Heard argument of both sides. Learned Additional Public 

Prosecutor has submitted that the prosecution has ably proved the offence 

against the accused person beyond all reasonable doubt and as such, the 

accused is liable to be convicted and punished adequately.  

7. On the other hand, learned defence counsel has submitted that the 

accused person is innocent and he has been arrested from the road and 

falsely implicated in this case and nothing was recovered from his possession.   

He has been falsely implicated in this case and hence, prayed for acquittal.  

 POINTS FOR DETERMINATION:  

8. Whether the accused person, on 28/10/15 at about 2.00 

P.M., entered into Sonai Rupai Wild Life Sanctuary and 

felled tree and coming out and carrying sawn timber and 

caught by forest officials and thereby committed an 

offence punishable u/s  51 of Wild Life (Protection Act)?   

DISCUSSION, DECISION AND REASONS THEREOF. 

9. Let me discuss the relevant portion of evidence on record to decide 

the point No. 8. 

10.             PW 1 – Sri Manjit Dutta, has stated that on 28-10-2015 he 

was posted as Forest Guard in Kalamati Forest Range Office under Sonai 
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Rupai Wild Life Sanctuary. On that day at around 10 a.m. their forest team 

led by Range Officer Sudarshan Johori proceeded to Natun Gabharu area for 

regular patrolling duty. From Natun Gabharu they proceeded to Bogapani 

area and found signs of bicycle being run on the sand and followed the signs 

and reached Bogapani area where they found three persons carrying sawn 

timbers. They apprehended one person identified as Budhilal Soren and two 

others fled away from the scene. On questioning Budhilal Soren stated that 

he entered into the forest along with two others and admitted that they cut 

and fell trees inside the forest. They recovered three numbers of bicycles, 

plastic rope, one bag, 10 pieces of sawn timber and seized the same on the 

spot. Forester-1 Amrit Doley prepared the seizure list. Ext.1 is the seizure list 

and Ext.1(1) is his signature. Material Ext. 1, 2 and 3 are bicycles. Material 

Ext. 4 is plastic bag, Material Ext. 5 is plastic rope.  

11.             In cross-examination he stated that their team consisted of 

about 10 forest staff. The team was lead by Forester-1 Amrit Doley. Duty 

register is maintained in respect of the staff on duty. He has not seen the 

duty register maintained at the relevant time. They saw a pile sawn timber 

but they did not see any one cutting or felling tree. The seizure list Ext. 1 is 

prepared at the spot. Label was affixed on the seized bicycles. The sawn 

timbers were destroyed at the spot on the day of seizure itself. Other seized 

articles were brought to the office and then produced before the Chief 

Judicial Magistrate, Sonitpur, Tezpur.  He denied the defence suggestion that 

their patrolling party did not apprehend the accused. He also denied the 

defence suggestion that they have not recovered any articles from the 

possession of the accused and seized the same. He also denied the defence 

suggestion that he has given false evidence in the interest of their 

department. He denied the defence suggestion that the accused was caught 

by forest personnel from the village road.  

12.        PW 2  Sri Dimbeswar Das has deposed that on 28-10-2015 he 

was posted as Forest Guard in Kalamati Forest Range Office under Sonai 

Rupai Wild Life Sanctuary. On that day at around 10 a.m. their forest team 

led by Range Officer Sudarshan Johari proceeded to Natun Gabharu area for 

regular patrolling duty. From Natun Gabharu they proceeded to Bogapani 
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area and found signs of bicycle being run on the sand and followed the signs 

and reached Bogapani area where they found three persons carrying sawn 

timbers. They apprehended one person identified as Budhilal Soren and two 

others fled away from the scene. On questioning Budhilal Soren stated that 

he entered into the forest along with two others and admitted that they cut 

and fell trees inside the forest. They recovered three numbers of bicycles, 

plastic rope, one bag, 10 pieces of sawn timber and seized the same on the 

spot. Forester-1 Amrit Doley prepared the seizure list. Ext.1 is the seizure list 

and Ext.1(2) is his signature. He has seen the seized materials in the court.  

13.           In cross-examination he stated that their team consisted of 

about 10 fest staff. The team was lead by Forester-1 Amrit Doley. Duty 

register is maintained in respect of the staff on duty. He has not seen the 

duty register maintained at the relevant time. They saw a pile sawn timber 

but they did not see any one cutting or felling tree. The seizure list Ext. 1 is 

prepared at the spot. Label was affixed on the seized bicycles date as 25-10-

2015. The sawn timbers were destroyed at the spot on the day of seizure 

itself. Other seized articles were brought to the office and then produced 

before the CJM Tezpur. He denied the defence suggestion that their patrolling 

party did not apprehend the accused. He also denied the defence suggestion 

that they have not recovered any articles from the possession of the accused 

and seized the same. He also denied the defence suggestion that he has 

given false evidence in the interest of their department. He denied the 

defence suggestion that he was not member of the patrolling party and the 

accused was apprehended from the village road.   

           14.              PW 3 Sri Rohini Ballav Saikia, DFO, Eastern Assam Wildlife 

Division, has stated in his evidence that  on 29-10-2015 a team of forest 

official of Kalamati Forest Range brought a person before him alleging that he 

had illegally entered into the Sonai Rupai Wildlife Sanctuary on 28-10-15 and 

illegally fell trees in the said sanctuary and 10 pieces of sawn timbers of Hati 

Poila and three bicycles, one bag, rope were seized from the possession of  

the said person and two others fled away. The accused Budhilal Suren 

present in the dock was the said person who was brought by the forest team. 

The accused had stated before him that he had illegally entered into the 
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Sonai Rupai Wildlife Sanctuary without any permission from the authority. 

Then he asked the accused as to whether he knows that illegal entry to the 

wildlife sanctuary is an offence or not to which he replied that he knows that 

it is an offence.  Then he has cautioned the accused that if he wants to give 

statement admitting the offence the same can be used as an evidence against 

him in the court.  The accused intended to give his statement voluntarily. 

Accordingly he has recorded the statement of the accused and the same was 

read over to him and admitted to be correct and the accused had signed in 

his statement. The accused had stated before him that he understands 

Assamese and Adivasi language.  The accused had stated before him that on 

28-10-15 at about 8 a.m. he along with one of his companion Dhaniram Kisko 

had entered into Sonai Rupai Wildlife Sanctuary illegally to bring already sawn 

timber. He had further stated that his employer Naren Kisko sent him to the 

sanctuary to bring the said sawn timbers.  The said sawn timbers were found 

near New Gabharu Camp of Bokapani area under Kalamati Range of Sonai 

Rupai Wildlife Sanctuary. The accused further stated that his companion 

started carrying the sawn timbers and he went to have his meal and on his 

return to the spot the forest personnel had caught him and brought to the 

office and his companions fled away.  The accused also stated before him 

that forest official had seized three bicycles, one plastic rope, one bag and 10 

pieces of sawn timber from that area. The accused further admitted that he 

had signed on the seizure list, the Ext.1. The seized items, except the sawn 

timbers were produced by the forest officials before him.  He has proved the 

statement of the accused as Ext.2 recorded by him wherein Ext.2(1) and 

Ext.2(2)  are his signatures and Ext.2(3)   Ext.2(4), Ext.2(5) Ext.2(6) and 

Ext.2(7)  are the signatures of the accused Budhilal Soren which were put by 

the accused before him in the statement.     

  15.                In his cross examination he has stated that the English portion 

of the statement was written by him and the Assamese portion of the 

statement was written by a staff in his presence. He denied the defence 

suggestion that he has prepared the statement through his staff as per their 

own requirement and forcefully took the signature of the accused upon it. He  
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further stated that he has  put his signature in the first page and last page of 

Ext.2 but he has not put  his signature in the other pages of the statement.     

 

16.    PW4 Sri Amrit Doley, Forester-I,  in his evidence stated that 

on 28-10-15  at about 10:30 a.m. he along with 13 other staff led by 

Sudarshan Johori, Range Officer went to Bogapani area for patrolling duty. 

During patrolling at about 1:30 p.m.  they noticed sign of tyre of bicycle in 

the said area and accordingly they followed the said sign and found sawn 

timbers  and they thought that the miscreants, causing damage to the forest 

by sawing timber, may be hiding themselves nearby and accordingly in 

order to catch them they hide themselves in the jungle near the said timber. 

After sometimes three persons came near the said timbers. Two of them 

were carrying sawn timber and one is having one bag with him. They tried 

to catch them but two of them fled away and they caught one out of them 

who is present accused Bidhilal Suren. He has further stated that on being 

asked the accused has stated that they had entered into the forest without 

any permission from the authority to take away sawn timber. He  seized  

three bicycles, 10 pieces of sawn timber  measuring  3”x4”x10 feet, plastic 

rope and one bag from the accused at the place of occurrence in presence 

of witnesses. He has proved  the seizure list as Ext.1 wherein Ext.1(3) is his 

signature and Ext.1(4) is the signature of the accused which was put in his 

presence. He has  proved  the sketch map of the place of occurrence as  

Ext.3 wherein Ext.3(1) is his signature,  Ext.3(2) is the place of occurrence 

and Ext.3(3) is the signature of the accused.   He has further stated that on 

the next day the accused was   produced before ACF Rohini Ballabh Saikia 

at Western Assam Wildlife Division, Dolabari, Tezpur who had recorded the 

confessional statement of the accused and hereafter he was arrested and 

produced before the Ld. Chief Judicial Magistrate, Sonitpur, Tezpur along 

with the seized items.    

17.              In his cross examination he has denied the defence suggestion 

that they have not apprehended the accused person at the place of 

occurrence. He has also denied the defence suggestion that they 

apprehended accused Budhilal Soren from the road and falsely implicated in 

this case and nothing was recovered from him possession.   He has further 
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stated during cross that in the sketch map he has written the place of 

occurrence as Bogapani Nolla and in the side of the said sketch map it is 

written as Bogapani area inside Sonai Rupai Wildlife Sanctuary.   

 

18.              PW5 Sudarshan Johori, Range Officer, Kalamati Range in his 

evidence stated that on 28-10-15   at about 10:30 a.m. he along with other  

13 nos. f staff   went to Bogapani area for patrolling duty and during 

patrolling at about 1:30 p.m.  they have noticed sign of tyre of bicycle in the 

said area and accordingly they  followed the said sign and found sawn 

timbers.  Accordingly, in order to catch the miscreants, they hide themselves 

in the jungle near the said timber. After about 10/15 minutes three persons 

came near the said timber and then they tried to catch them but two of 

them fled away and they caught accused Bidhilal Soren. On being asked the 

accused has stated that they had entered into the forest without any 

permission from the authority.  They found three bicycles, 10 pieces of sawn 

timber measuring  3”x4”x10 feet, plastic rope and one bag and Amrit Doley 

had seized the said articles from the accused at the place of occurrence. He 

has proved the seizure list as Ext.1 wherein Ext.1(5) is his signature. He 

further stated that the approximate value of the sawn timbers is above 

Rs.7,000.00 (Rupees seven thousand) only. He has also proved the sketch 

map of the place of occurrence as  Ext.3   wherein Ext.3(4) is his signature 

as Range Officer. The accused was produced before ACF  Rohini Ballabh 

Saikia at Western Assam Wildlife Division, Dolabari, Tezpur who had 

recorded the confessional statement of the accused. Thereafter the accused 

was arrested and produced before the Ld. Chief Judicial Magistrate, 

Sonitpur, Tezpur. He has proved  the confessional statement of the accused 

as Ext.2   wherein Ext.2(8), 2(9), 2(10), 2(11) and 2(12) are his signatures 

as Range Officer. He has submitted offence report against the accused. He 

has proved the offence report as Ext.4  wherein Ext.4(1), 4(2), 4(3),  4(4), 

4(5), 4(6) and 4(7) are his  signatures.  

  

19.                During cross examination he has stated that there were arms 

battalion in their patrolling team. He denied the defence suggestion  that 

they have apprehended the accused from the road and implicated him in 
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this case. He further stated that the writings of the offence report are done 

by PW4 Amrit Doley as per his instruction. He further denied the defence 

suggestion that the accused is not involved in the theft of timbers from 

Sonai Rupai Wildlife Sanctuary.   

 

DISCUSSION, DECISION  AND REASONS THEREOF:- 

 20.              Appreciating the evidence on record it is found that PW4 Sri 

Amrit Doley, Forester-I, in his evidence stated that on 28-10-15  at about 

10:30 a.m. he along with 13 other staff led by Sudarshan Johori, Range 

Officer, went to Bogapani area for patrolling duty. During patrolling at about 

1:30 p.m.  they noticed sign of tyre of bicycle in the said area and 

accordingly they followed the said sign and found sawn timbers  and they 

thought that the miscreants, causing damage to the forest by sawing 

timber, may be hiding themselves nearby and accordingly in order to catch 

them they hide themselves in the jungle near the said timber. After 

sometimes three persons came near the said timbers. Two of them were 

carrying sawn timber and one is having one bag with him. They tried to 

catch them but two of them fled away and they caught one out of them 

who is present accused Bidhilal Soren. He has further stated that on being 

asked the accused has stated that they had entered into the forest without 

any permission from the authority to take away sawn timber. He seized  

three bicycles, 10 pieces of sawn timber  measuring  3”x4”x10 feet, plastic 

rope and one bag from the accused at the place of occurrence in presence 

of witnesses. He has proved the seizure list as Ext.1 wherein Ext.1(3) is his 

signature and Ext.1(4) is the signature of the accused which was put in his 

presence. He has also proved the sketch map of the place of occurrence as  

Ext.3 wherein Ext.3(1) is his signature,  Ext.3(2) is the place of occurrence 

and Ext.3(3) is the signature of the accused.   

21.               PW5 Sudarshan Johori, the Range Officer has supported the 

version of the PW4 and has also proved the seizure list, the confessional 

statement of the accused, sketch map and the offence report as Ext.1, 

Ext.2, Ext.3 and Ext.4 respectively. PW1 Manjit Dutta, Forest Guard, PW2 

Dimbeswar Das, Forest Guard have also supported the version of PW4 and 
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PW5 in respect of  apprehension of the accused inside the Sunai Rupai 

Wildlife Sanctuary and recovery of the seized items from him as per Ext.1. 

The defence could not able to rebut the evidence of the PW1, PW2, PW4 

and PW5 as well as the contents of Ext.1, Ext.2, Ext.3 and Ext.4  and as 

such I do not find any reason to disbelieve the evidence of the PW1, PW2, 

PW4 and PW5 who themselves have caught the accused person at the place 

of occurrence i.e. inside the  Sonai Rupai Wildlife Sanctuary.  

22.                    PW3 Rohini Ballav Saikia,  has proved the statement of the 

accused as Ext.2. He has further stated that the accused Budhilal Soren had 

confessed before him in respect of commission of the offence.  Although, 

suggestion was put to him that the confession was not voluntary but this 

witness denied the said suggestion. Although, he has admitted that he has 

signed on the first and last page of the statement but the same alone 

cannot be a ground to disbelieve his statement because of the fact that he 

has recorded the statement on the basis of his official capacity and mere not 

putting his signature on every page will not nullify the statement recorded 

by him.    

23.                 From the evidence of the PW1, PW2, PW3, PW4 and PW5 

and from the documentary evidence in the form of Ext.1, 2, 3 and 4  it is 

found that the accused was apprehended inside the  Sonai Rupai Wildlife 

Sanctuary  and the forest personnel have recovered and seized one bicycle 

belonging to the accused, one bag, one plastic rope, 2 nos. of bicycle 

belonging to the associates of the accused and sawn timbers – 3”x4”x10 ft. 

– 10 pieces from his possession. From the annexure of the offence report, 

the Ext.4, it is proved that the patrolling party consisted of Sri Sudarshan 

Johori, Range Officer, Amrit Doley, Forester-I, Manjit Dutta,  Forest Guard, 

Dimbeswar Das, Forest Guard,  Gargaraj Nath, Forest Guard, Harihar Medhi, 

Forest Guard, Dilip Ch. Regon, Forest Guard and Assam Forest Protection 

Force Ankur Kutum, Dinesh Kalita, Dilip Mech and Home Guard Sidartha 

Saikia, Kishore Borah, Ganesh Kumar   total 13 for routine patrolling  inside 

the  Sonai Rupai Wildlife Sanctuary.  
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24 .                  As per Sec.2(15) of the Wildlife “habitat” include land, water 

or vegetation which is natural home of any wild animal. 

25.                  Section 27 of the Wildlife (P) Act, 1972,  provides restriction 

in the entry in sanctuary which reads as follows :  

Restriction on entry in sanctuary :- (1) No person other than – 

(a) a public servant on duty; 

(b) a person who has been permitted by the Chief Wild Life 

Warden or the authorized officer to reside within the limits of the 

sanctuary; 

(c) a person who has any right over immovable property within 

the limits of the sanctuary; 

(d) a  person passing through the sanctuary along a public 

highway; and  

(e) the dependents of the person referred to in Clause (a), 

Clause(b) or Clause (c), 

shall enter or reside in the sanctuary, except under and in accordance with 

the conditions of a permit granted under Section 28. 

(2) Every person shall, so long as he resides in the sanctuary, be found, - 

                (a) to prevent the commission, in the sanctuary, of 

an offence against this Act. 

                (b) where there is reason to believe that any such 

offence against this Act has been committed, in such sanctuary, 

to help in discovering and arresting the offender; 

                © to report the death of any wild animal and to 

safeguard its remains until the Chief Wild Life Warden or the 

authorized officer takes charge thereof; 

                (d) to extinguish any fire in such sanctuary of which 

he has knowledge or information and to prevent from spreading, 

by any lawful means in his power, any fire within the vicinity of 

such sanctuary of which he has knowledge or information; in 
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               (e) to assist any forest officer, Chief Wild Life Warden, 

Wild Life Warden or police officer demanding his aid for 

preventing the commission of any offence against this Act or in 

the investigation of any such offence.  

26.                Similarly Sec.29 of the Wildlife (P) Act,1972, provides 

restriction upon destruction  in the sanctuary  

     Destruction etc., in a sanctuary prohibited without a permit : No 

person shall destroy, exploit or remove any wild life including forest produce 

from a sanctuary or destroy or damage or divert the habitat of any wild 

animal by any act whatsoever or divert, stop or enhance the flow of water 

into or outside the sanctuary, except under and in accordance with a permit 

granted by the  Chief Wild Life Warden, and no such permit shall be granted 

unless the State Government being satisfied in consultation with the Board 

that such removal of wild life from the sanctuary or the change in the flow 

of water into or outside the sanctuary is necessary for the improvement and 

better management of wildlife therein, authorizes the issue of such permit. 

27.           In the instant case, it is proved,  beyond doubt, that the 

accused, not being the public servant on duty or has been permitted by the 

Chief Warden of the forest authority or has any right over the moveable 

property within the limit of sanctuary or passing through the sanctuary 

public highway., had entered in the sanctuary without any permit granted 

U/s.28 of the Wildlife (P) Act, 1972 and thereby violated Sec. 27 of the 

Wildlife (P) Act, 1972. It is also proved beyond doubt that the accused 

destroyed and damaged the trees which are habitat of wild animal in the 

Wildlife sanctuary by violating Sec.29 of the Wildlife (P) Act, 1972. 

28.               In view of the above, oral and documentary evidence as well 

as the provisions of law, as discussed above, I have come to the conclusion 

that prosecution has able to prove the offence U/s.51 of Wildlife (P) Act, 

1972, against the accused beyond reasonable doubt and as such he is liable 

to be convicted.  

 O R D E R 

29.       In result, accused person Budhilal Soren is convicted  U/s. 51 

of W.L.(P) Act, 1972.  
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30.      Considering the nature and gravity of offence and its impact 

upon the mankind in general and wildlife in particular, I am of the opinion 

that this is not a fit case to provide the benefit of Probation of Offenders 

Act, 1958 to the accused and  therefore, I declined to provide the benefit of   

Probation of Offenders Act, 1958 to the convict.             

31.              Heard the convict on the proposed sentence to which he has 

submitted that he is innocent. He has further submitted that he is a poor 

person and is the sole earner of his family consisting his wife and minor 

children. The sentence hearing is reduced into writing and kept with the 

record. 

32.              Materials on record reveals that the act of the accused is found 

to be an act destroying habitat of wildlife which is threat to ecological and 

environmental security of the country in general and wildlife in particular. 

Although the accused has submitted for leniency on the ground of his 

economic condition but upon consideration of nature and gravity of offence, 

I am of the opinion that adequate punishment is to be imposed to such 

offender. Upon consideration of the nature and gravity of offence and also 

consideration of the submission of the accused, during sentence hearing, I 

sentence the convict Budhilal Suren  to under-go R.I. for 6 (six)  months 

and a fine of Rs. 12,000.00  (Rupees twelve thousand) only U/s. 51 

of W.L.(P) Act, 1972, in default S.I. for a period of 3 (three) 

months.  

33.          The period already undergone by the accused during 

investigation and trial, shall be set off from the period of sentence.   

 34.               It is proved from the evidence that the detection of the 

offence and apprehension of the offender is due to the assistance rendered 

by the patrolling team consisting of Sri Sudarshan Johori, Range Officer, 

Amrit Doley, Forester-I, Manjit Dutta,  Forest Guard, Dimbeswar Das, Forest 

Guard,  Gargaraj Nath, Forest Guard, Harihar Medhi, Forest Guard, Dilip Ch. 

Regon, Forest Guard and Assam Forest Protection Force Ankur Kutum, 

Dinesh Kalita, Dilip Mech and Home Guard Sidartha Saikia, Kishore Borah, 

Ganesh Kumar total 13 and as such to encourage the investigating agency 

for their good work, I deem it fit and proper to pass order  of reward 
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as per Sec.60(A) of Wildlife (P) Act, 1972. Accordingly it is ordered 

that out of the fine amount, if paid, an amount of Rs.5,200.00 (Rupees five 

thousand two hundred) only be equally divided among the above thirteen 

persons as reward under Sec.60(A) of Wildlife (P) Act, 1972.  

 35.   It is also made clear that the reward order passed under 

Sec.60(A) of Wildlife (P) Act, 1972, shall not preclude the State Government 

or Chief Wildlife Warden, to order payment of reward to any person/persons 

as per Sec.60(B) of Wildlife (P) Act, 1972, if those authority deem it fit and 

proper to do so. 

36.   Seized materials  i.e. 3 nos. of bicycles, one bag, one plastic 

rope  be confiscated to the State as per Sec.51(2) of Wildlife (P) Act, 1972.  

 37.   A copy of the judgement be furnished to the accused free of 

cost as per Sec.363 of Cr.P.C.  

  38.   A copy of the judgement be forwarded to the District 

Magistrate, Sonitpur, Tezpur as per Sec.365 of Cr.P.C.          

39.   Case record of C.R. case No. 804/15  be sent back to the 

Court of Ld. Chief Judicial Magistrate, Sonitpur, Tezpur along with a copy of 

the judgement.   

 40.             A copy of the judgement be also sent to the DFO, Western 

Assam Wildlife Division, Dolabari, Tezpur, Sonitpur for information.  

 

41.            Given under the hand and seal of this Court on this 2nd day of 

June, 2017. 

         (D. Ullah) 

Additional Sessions Judge,  
      Sonitpur,Tezpur 

Dictated and corrected by me 

 

        ( D. Ullah) 
Additional Sessions Judge, 
      Sonitpur, Tezpur 
 
 
 



  Sessions case No.373 of 15 
  C.R. case No.804 of 15 

 

15 

 

 

APPENDIX 

Prosecution witnesses: 

          PW 1 Sri Manjit Dutta, 
 PW 2 Sri Dimbeswar Das, 
 PW 3 Sri Rohini Ballav Saikia, 
 PW 4 Sri Amrit Doley 
 PW 5 Sri Sudarshan Johori 
 

Prosecution Exhibits : 

      Exhibit-1…..Seizure list.  

      Exhibit-2…  Confessional Statement of the accused.  

      Exhibit-3…  Sketch map.  

      Exhibit-4……Offence report 

      Material Exhibit-1 to 3 …  seized bicycles.  

      Material Exhibit-4…  Plastic bag.  

      Material Exhibit-5 …   plastic rope.  

 

          Defence Witnesses: 

Nil  

Defence Exhibits:  

Nil 

         

          ( D. Ullah)  
Addl. Sessions Judge,      

         Sonitpur,Tezpur 
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